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( AUDYOGIK VIKAS MANTRI ) be 

plc~d to state : 

(a) the number of applications for 
licences for new industrial units forwarded 
by the Tamil Nadu Government to the 
C!latre1 in the last thaec yars; 

(b) the number of applications sanc-
lioned; and 

(c) the number of applicaiions rejected 
and the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTARA-
LAYA MEN RAJYA MANTRl) (SHRI 
GHANSH\::AM OZA) :(a) The applications 
for industrial licences are nonnally 
received from the parties direct. During 
lbe period from 1st J aunary, 1968 to 31st 
December 1970, 132 applications were 
received for the grant of industerial licences 
for the establishment of n::w industrial 
Undertakings in Tamil Nadu. 

(b) 2 Industrial licences and 34 letters 
of intent have so far been issued. 

(c) 46 applications have so far been 
rejected. Tht" reasons for rejection were that 
there was no scope for creating additional 
capacity, the industry was reserved for 
devt>lopment In the Small Scale sector 
etc. 

Recommendations of CommiHee on 
Power Economy 

149. SHRI NIHAR LASKAR 
SHRI S. M. KRISHNA 
SHRI M. KA THAMUTHU : 

Witt the MINISTER OF IRRIGATION 
AND POWER (SlNCHAl AUR VIDYUT 
MANTRI ) be pleased to state : 

(a) whether Government have received 
tbe R~pQrt of the Committee on Power 
Economy which was appointed by 
Government; 

(b) if so, what are its recommendations: 
and 

(c) how for these recommendations have 
been accepted by Government ? 

THE DEPUTY MINISTER IN THE 
MlNLSTlRY OF IRRIGATION AND 
POWER ( SLNCHAL AUR VIDYUT 
MANTRALAYA MEN UP-MANTRI) 
(SHRI B. N. KUREEL) : (a) Yc~, Sir. 

(b) The Power Economy Committee 
har made 188 recommendations and 
conclusions in all pertaining to :-

1. the pattern of utilisation of available 
plant capacity, their operational 
efficiency and the scope of improv-
ing economy in power generation; 

2, the economics of power generation 
from different sources viz., hydro, 
thermal and nuclear under prevai-
ling conditions; 

3. the conditions of power supply 
including reliability, voltage fluctua-
tions and transmission losses; 

4. the causes of delay in the execution 
of power projects and the measures 
for improving the manner of imp-
lcmcntatiun of power projects 
and reducing construction periods; 

S. technical and economical aspects of 
rural electrification. 

(c) The recommendations of the 
Committee are under c.onsideration of the 
Government. 

Report of Commission on Car Prices 

150, SHRI NlHAR LASKAR : 
SHRl P. GANGADEB : 
SHRI M.M. JOSEPH : 

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT ( AUDYOGIK VIKAS 
MANTRI ) be pleased to state : 
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(a) whether Government have received 
the Report of the Car Prices commission 
recommending a higher price for the 
can;

(b) if so, the there of details and how 
far Government have accepted the recoin- 
medations;

(c) whether Government have examined 
the interim order issued by the Supreme 
Court allowing the manufacturers to Increase 
the prices; and

(d) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVE­
LOPMENT (AUDYOGIK VIKAS MANT­
RALAYA MEN RAJYA MANTRI 
(SHRI GHANSHYAM OZA) (a) Yes, Sir.

(b) The main conclusions and recom­
mendations of the Commission are given 
in the statement laid on the Table of the 
House [P/aced in Library. See No. LT- 
170/7i| These are, at present, under 
examination.

(c) Yes, Sir.

(d) Government abide by the intorim 
order passed by the Supreme Court.

Meeting of Federation o f Indian Chambers 
of Commerce and Industry at New Delhi

151. SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :

Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) whether Fourth Annual meeting 
of the Federation of Indian Chambers of 
Commerce and Industry waB addressed by 
the Prime Minister at New Delhi on the 10th 
April 1, 1971; and

(b) whether bis Ministry has received 
the recommendations made at this meeting 
*ad have examined ihom ?

THE MINISTER OF STATE IN TUB 
MINISTRY OF INDUSTRIAL DEVELOP­
MENT ( AUDYOGIK VIKAS MANTRA­
LAYA MEN RAJYA MANTRI ) ( SHRI 
GHANSHYAM OZA): (a) and (b). The Prime 
Minister has addressed the 44th ( not the 4th 
as mentioned in the question) Annual 
Session of the Federation of Indian ChamJ 
bers of Commerce and Industry at New 
Delhi on the 10th April, 1971, and the 
resolutions adopted at the Session, in so far 
as they .relate to Audyogik Vikas 
Mantralaya, are under examination.

Amendment of Election Law

152. SHRI NIHAR LASKER :
SHRI P. GANGADEB :

Will the MINISTER OF LAW AND 
JUSTICE (VIDHI AUR NYAYA MANTRI) 
be pleased to state :

(a) whether the Law Commission has 
made certain recommendation to the Go­
vernment in regard to the change of election 
rules;

(b) if so, the details thereof; and

(c) when Government are likely to ( 
amend the rules ?

THE MINISTER OF STATER IN  THE 
MIN1STERY OF LAW AND JUSTICE 
(VIDHI AUR NYAYA MANTRALAYA 
MEN RAJYA MANTRI ( SHRI NITIRAJ 
SINGH CHAUDHARY ) ;  (a) No, Sir.

(b) and (c). Do not arise.

Setting up of Thermal Power Stations In 
West Bengal, Bihar and Orissa

153 SHRI INDRAJIT GUPTA : Will 
the MINISTER OF IRRIGATION AND 
POWER (SINCHAI AUR VIDYUT MAN­
TRALAYA) be pleased to state:

(a) whether Government have any plan to* 
build a number of Thermal Power Stations 
in West Bengal, Bihar and Orissa because of 
the availability of plenty of cbeep coal; and

(b) if not, the reasons thereof t




